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1. Background 

Hon’ble NGT passed order on 08.11.2023 in O.A. No. 465/2023 in the matter of 

Ashish Sharma Vs State of U.P. and relevant paras of the order dated 08.11.2023 are 

reproduced below: - 

“….1. Vide order dated 03.08.2023 this Tribunal constituted a Joint Committee to verify 

the factual position and take appropriate remedial action by following due course of law 

and submit factual and action taken report and notice was also ordered to be issued to the 

Project Proponent M/s Gaursons Promoters Pvt. Limited, Gaur Biz Park, Plot No. 1, Abhay 

Khand-2, Shanti Vihar, Indrapuram, Ghaziabad  

2. In compliance of order dated 03.08.2023 report of the Joint Committee has been filed 

vide email dated 07.11.2023. 

3. In view of the averments made in the application and observations made in the report of 

the Joint Committee, we consider it appropriate to seek response thereto from (1) State of 

Uttar Pradesh through District Magistrate, Ghaziabad, (2) Vice Chairman, Ghaziabad 

Development Authority, (3) Member Secretary, UPPCB and (4) M/s Gaursons Promoters 

Pvt. Limited. who stand impleaded as respondents no. 1 to 4. Memo of parties be prepared 

and attached with the application accordingly.  

4. Mr. Pradeep Misra, Advocate has appeared for respondent no. 3 UPPCB and Mr. Mohit 

Yadav, Advocate has appeared for respondent no. 4-M/s Gaursons Promoters Pvt. Limited. 

The Registry is directed to issue notices to respondent no. 1 and 2.  

5. Mr. Mohit Yadav, Advocate for respondent no. 4 seeks time to file reply/response on 

behalf of the respondent no. 4-M/s Gaursons Promoters Pvt. Limited.  

6. Notice was served on respondent no. 4-M/s Gaursons Promoters Pvt. Limited specifically 

requiring it to file its reply/response within two months. Sufficient time was granted for 

filing of the same. There is no sufficient ground for granting adjournment for filing of 

reply/response by respondent no. 4-M/s Gaursons Promoters Pvt. Limited. Unnecessary 

adjournments cannot be allowed to be caused by such defaults. In the interest of justice 

adjournment is allowed subject to deposit of Rs. 25,000/- by respondent no. 4-M/s 

Gaursons Promoters Pvt. The costs be deposited with NGT Bar Association which will be 

entitled to utilize the same for extending facilities to the litigants visiting NGT and creating 

awareness for protection and improvement of the environment.  
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7. Replies/responses by the respondents be filed within one month by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the 

form of Image PDF.  

8. List for further consideration on 05.01.2024……….” 

 

2. Action taken by the Joint Committee: 

In compliance of Hon’ble Tribunal’s orders dated 08.11.2023, Joint inspection of Project 

M/s 14th Avenue, Gaur City-2, Greater Noida West, Gautambuddh Nagar was carried out on 

dated 29.12.2023 by by the Joint Committee comprising of following officials in the presence of 

Mr Akshat, GM of project proponent. 

a. Atul Kumar, Additional Divisional Magistrate (F/R), Gautambuddh Nagar. 

b. Brijendra kumar Kushwaha, Manager (Health), Greater Noida Industrial Development 

Authority, Greater Noida. 

c. Deo Kumar Gupta, Regional Officer, U.P. Pollution Control Board, Greater Noida 

 

The Joint Committee observed that project proponent has resolved all shortcomings 

found during previous visit of the Joint Committee, Copy of the Joint Committee inspection 

report is being annexed as Annexure-1.  

 

3. Action taken by the UPPCB: 

A. In view of Joint Committee inspection report dated 14.09.2023, Show cause was 

issued by HO vide letter no. H02563/C-1/1514/2023, dated 01.11.2023. Compliance 

report has been submitted by project proponent through letter dated 28.11.2023, 

copy of same is annexed as Annexure-2. 

B. Joint Committee again visited the site on dated 29.12.2023. In view of the Joint 

Committee report, Recommendation has been sent by Regional Office, UPPCB, 

Greater Noida vide letter dated 29.12.2023 (copy of same is annexed as Annexure-3) 

to revoke show cause order dated 01.11.2023 with following condition: 
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i. Project proponent shall deposit Environmental compensation of Rs. 

5,35,000/- for defaulting period (From first site visit of the Joint Committee 

dated  14.09.2023 to date of verification of compliance dated 29.12.2023) as 

per CPCB’s guidelines. 

ii. Project shall comply with Solid Waste Management Rules, 2016 as amended. 

iii. Project shall maintain good housekeeping, regular sanitization and use of anti 

odour chemicals in OWC section and nearby areas. 

Status report is being submitted for kind perusal and necessary action please. 

 

 

        _________________************_______________________ 
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Annexure- 288
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Annexure- 394
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